
'tHJ$ ¥IWIs.'rJR 0.- r~  IN THE 
lUNISTl\Y Or AGlUCULTU1lt: AJ(D 
.RURAL RECONSTat1Cl'ION (sBaI 
R. V. SWAMINATHAN): (a) No specI-
fic social forestry scheme bas been 
prepared for Sixth nve Year Pla1l -.jt-
emsively for Tftbal Subeplan areas. 
.Howe'Ver. in NagaJand, Arunacbal Pra-
iCiesh and MiZbttlm the entire amOUnt 
<In social forestry is utiUsed in Tribal 
Sub-plan areas. 

(b) No specific proposal has been 
:Sent to the Ministry by the states. 

(c) Question does not arise. 

(d) On the whole about 25 per cent 
()f the outlay for social forestry will be 
spent for beneftt of tribals and schedu-
led castes. But no specific Tribal Sub-
plan bas been approved by the Minis-
try. The question of earrnarketing any 
"funds in this rei a rd does not trise. 

(e) Social forestry is a tr~e planta-
tion scheme and is not of the nature 
-of a walfare scheme meant for a parti-
cular sect'on or sections of the society. 
The tribals mostly live in and around 
the forests. They, therefore, are 
Invariably benefitted by implemen-
tation of the scheme in the form of 
-employmen t. They will also be bene-
'fitted in utilising the usufructs. 

Separate Tribltl Sub-plans for social 
forestry will not be practicable. 

1Ievlewin, of Land Reforms measures 
uDdertaken during Fifth Plan 

104. SHRI GIRIDHAR GOMANGO: 
Win the Minister of RUltlAL RECON8-
UnCTION be ~ to state: 

'(a) whether bis Ministry reviewed 
the implimentatipn of land refonns 
measures uncfmaken by the States 
during Fifth Plan; 

(b) if -so the details therefor. State-
WiSe' t , . 
(c) the guidelines issued by bis Min-

istry to. tile statel for Clxth Plan; 

(d) t~ easUre  **eo by his Minis. 
try for apeecUr .... p1ementation of land 
reform measures; aDd 

(e) the progress mad~ by the States 
since 1980 up to 1981 therefor? 

THE MINISTER OF STATE 1M 
THE lVllNISTBY Of AGRICULTUBB 
AND RtrRAL RJ:CONSTBUb11oti 
(SHRI BALESaWAlt RAM): <a> and 
(b). PrOgl'eSS in tbe implementation of 
varioUs land reform measures is re-
viewed regularly and attention of 
State Governments is drawn to short-
falls as well as to tfJe need for appro-
priate administrative and legiatat!ve 
meaSUres. Specifically, shortfalls 'ID 
implementation of land ceiling legisla-
tiOD have been reviewed aDd ~te 
Governments requested to accelerate 
the pace Of implementatlon. 

(C) Priorities in the land reform prO'-
gramme have been identified earIler 
and these priorities wID be continued. 
Briefly stated, these are (i) greater ex-
pedition in taking over and distribut-
ing ceiling-surplus lands, (ii) updatlnC 
and proper maintenance of land re-
cords. (iii) consolidation of holdinp. 
and (IV) conferment of benefits stipu-
lated in law on tenants. 

Cd) As pointed out in the reply to 
parts (a) & (b), expeditious implemen-
tation of land reform measures is pur-
sued with State Governments. 

(e) The various ingredients of land 
reform policy are under C'ontinuous im-
plementation. In regard to implemen-
tation of land c..eiling laws whiCh is 
rei.ularly reviewed by the Government 
at Ind1a. the achievement durilll 1980 
and 1981 for the period for wbicb 1"8-

palts are available is as follows: 

(i) Area taken possession 1,97,3l8 acrea 
of 

(ii) Area distributed 1,29,1356 acrea 

(iii) number of bene-
ficiarfes 1.32.319 

(Iv) Area distributed to 
persons beloqin. to 
t'be Scheduled • 
<Cistes/Trlbes 77.891 acr. 




